
ACT No. XXI OF 1927. 

(Receivid the nssent of t h e  Govs?zn.or Genernl on the 21st 
September, 1927.) 

An Act to amend the Indian Securities Ace, 1920, for cert'ain 
purposes. 

4.R,EAS i t  is expedient to amend t.he Indian Securitiee 
x of 1920. w ""A ct, 1920, for certain purposes hereinafter appearing; 

I t  is hereby enacted as follows :- 

1. This Act may be called the Indian Securities (Amend- shO*title. 

ment) Act, 1927. 
Amendment o 2. (1) I n  sub-section (1) of section 10 of the Indian ,e,tlon lo,Act 

3Eof1930. Securities Act, 1920 (hereinafter referred to as the said Act), X0f1920. 

~ l f t e r  the word " lost " in both places where it occurs the word 
" stolen " shall be inserted, and after the word " loss " in both 
places where i t  occurs the word " theft " shall be inserted; and 
iu sub-section (2) of the same section after the word " loss " the 
word " thef t  " shall be inserted. 

(2) To the sa,me section a,fter sub-section (3),  the following 
sub-section shall be added, namely : - 

" (4)  I f  a t  any time before the Government becomes 
discharged under the provisions of this Act from 
lia,bilit>y in  respect of any security the whole of 
which is alleged to have been lost, stolen or destrog- - 
ed, such security is found, any order passed in 
respect thereof under this section shall be can- 
eelled." 

3. After section 18 of the said Act the following section i~+i~;;: 
shall be inserted, nanlely : - 18A ln A C ~  x 

of 1920; 
c c 18A. Save as otherwise expressly provided in the terms :;,";%in 

of a Government security, no person shall be Interest; 

entitled to claim interest on any such security in  
respect of any period which has elapsed after the 
earliest date on which demand could have been 
made for the paynient of the amount due on such 
security." 
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